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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAS2kD BFNCH AT HYDERABAD 

O.A.NO. 	c/93 

Date of Order: 6/7-93 
Between: 

1. Divisional F.iilicay Me.nager, () 
South Central Railway, Secunderabad, 

2 Perrnzinent 'Tziy Inc-rctor (con) 
S.C. Rly, Secunderabad. 

3. chieQ Signal Inspector, 
Signal & TelecozrmuniCation Department, 
S.C.Rly, Secunderabad. 

a. 	Applicants. 

and 

1. () 1Jiccai 

2. Presiding Officer, Labour Court, 
Narayarxaguda, h.P. liyderabad. 

Respondents. 

C 	
For the hpplicantsL Mr.N.i:.Devraj, SC for Blys. 

For the Respondents: 	 - a 

CtRAM$ 	 - 	 - 
AND 

THE HON TBLE MILP .T .TIRUVENGAfl'iN : ?iE1'aEi:(ADI1) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in_C.M.P.No 6_/83 is ppendeduntil further_orders. 
Issue notice to the Respondents. 

post the case on 6.9.93. 

- 
- 

DtrAr kst;rc5 p. 

TO 
The Divisional Railway Manager (E.G) SC.Rly, Secunderabad. 
The Permanent way Inspector (con) s.c.nly. Secunderabad. 
The Chief Signal Inspector, Signal & TeleconmunicatiOn 
Department, S..C.PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to i'lr.N.R.Devraj, SC for Rlys. CAT.Hyd. 
OneCOfl3LtQ 
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TYPED BY 

CHEC}D BY 

cc) 

COMPARED BY 

APPROVED BY 

IN THE CENTRAL ?.DMI1cI5TATWE TEl BUNAIj 
HYDERABAD BENCH AT HYDERABAD 

THE HON'ELE MR.J3IUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

AND 

THE HON'BLE M}LA.B.GJRTY ; MEMBER(AD) 

AND 

THE HON'BLE jAR. T • CHANDRASERHAR. REDLY 

/ 	
MEMBER( J) 

/,ND 

THE HON'BLE I4R.P.T.TIEthNGADJ4M :M(A) 

Dated s 6 7-7 -1993 

0 RDER/.JJiXMENQL_ 

MA_/fl.CwrN0. -_ 
In 	.. . 

O.A.NO. 6 c4 
T.A.No. 	 (w.p. 

AcliTtitted and Interim directions 

All 
Of' 

 e d 

Dis4oSed of with directions 

Disrissed 

DiskiiSSed as withdrawn 

Cootral Acrninistrflivo Tribernd 

JUL 1993 

. 	'. 

pvm 




